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O.A.7F/5 

JOTESOFTHEREGISTRY 	I -- 	ORDERSOFTHETRJBIJNAL 

QF3Lô.ted 1$14d 

heard Shri N.R.R.utray,Ld.C.unsel for the 

ap1icant and Shri P,C.Panda,Ld.Counsel for 

the ftespendentsn wh*n a copy of the O.A. 

has been served) anl eruser9 the rc'r pl 

ced before us. 

In course of 	Shr:L t:nd 	int:d 

out that as per the provision of the Schm 

for grant of ACP to the rai1w,  

Screeninc Committee has been st. u, iyt 

Standinq Committee which meets twice a yar 

(durinq the first week of January of the 

previsus Financial Year and durine the firs 

week of July of any Financial Year) to :r-

cess the cises. It is in this conrcticn, 

Shri Wanda suthitted that the matter may i 

forwarded to the Committee for considering 

the rievnc with rear9 t CP, a ris 

herein 

Having 	: 	th 	 f bth 

sides, we dispose of this O.A. with direct 

that the plicatiu t 	t th  

Committee to be hei 	 nt 

205 to consider the case of the appiicant 

A cepy of the O.A. may be treated as part 

the represPnttin to 	-r b.fr t -u 

Committee. 

With th 	r:r1 ui2 ir:ct:Sn 

made above, this C.A. is ispesed of at 

Sti 	'f 	rfli3i:n. 

Membr(Y) 


